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Mr. President : The question is:
“That in the proposed paragraph 4-A, the word ‘all’ be deleted.”

“That in the proposed paragraph 4-A, before the word ‘Kashmir’ wherever it occurs, the words ‘Jammu
and’ be inserted.”

“That in the proposed paragraph 4-A, for the words ‘by nomination’ the words ‘by election by the Praja
Sabha of the State of Jammu and Kashmir’ be substituted.”

“That in the proposed paragraph 4-A, for the word ‘nominated’ the word ‘elected’ be substituted.”

“That in the proposed paragraph 4-A, the words ‘by the Ruler of Kashmir on the advice of his Prime
Minister’ be deleted.”

The amendments were negatived.
Mr. President : The question is:

“That after paragraph 4 of the Schedule to the Constituent Assembly Rules, the following paragraph be
inserted, namely:—

‘4-A, Notwithstanding anything contained in paragraph 4, all the seats in the Assembly allotted to
the State of Kashmir (otherwise known as the State of Jammu and Kashmir) may be filled by
nomination and the representatives of the State to be chosen to fill such seats may be nominated
by the Ruler of Kashmir on the advice of his Prime Minister.” ”

The motion was adopted.

DRAFT CONSTITUTION—(Contd.)

Article 104

The Honourable Dr. B. R. Ambedkar : (Bombay: General): Sir, I would request
that article 104 be postponed.

Article 105
Mr. President : Then I shall proceed to article 105.
(Amendments Nos. 1879 and 1880 were not moved.)
Mr. President : The question is:
“That article 105 stand part of the Constitution.”
The motion was adopted.
Article 105 was added to the Constitution.

Article 106
Mr. President : Article 106
(Amendments Nos. 1881 and 1882 were not moved.)

Mr. President : There is an amendment to this amendment. Since the main amendment
is not moved I suppose this amendment drops.

Shri T. T. Krishnamachari (Madras: General): It is covered by amendment No.
1883 to which I shall move my amendment.

Mr. President : So much the better.

Mr. Tajamul Husain (Bihar: Muslim): Sir, may [ with your permission move this
amendment for Mr. Naziruddin Ahmad?



